| TEM NO. 31 COURT NO. 8 SECTI ON | |
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Cl.)...... CRLMP No(s).
4890/ 2017
(Arising out of inpugned final judgnent and order dated 07/11/2016
in CRMAP  No. 23176/ 2016 passed by t he Hi gh Court 0] Judi cature

Al | ahabad)

BAHADUR SI NGH AND ANR Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

(WTH APPLN. (S) FOR C/ DELAY I N FILING SLP)
Date : 27/03/2017 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE A. K. S| KRI

HON&#39; BLE MR.  JUSTI CE ASHOK BHUSHAN
For Petitioner(s) M. Y. Mbhan, Adv.
M. Vinitay Mhan, Adv.
Ms. Reena Yadav, Adv.

M. Kedar Nath Tri pat hy, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER
Del ay condoned.
I ssue notice, returnable in six weeks.
In the neantine, the petitioners shall not be arrested.
(Ashwani Thakur) (Mala Kumari Sharma )
COURT MASTER COURT MASTER

at



